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- NotVfeW s  17 Date 	17,7 T  

30.7,2003 f Present : The Hontble W. Justice D.N. 
• Chowdhuy, Vice-Chairman. 	J 

The Hon'ble Mr. N.O. Dayal, 
ti 	 Administrative M3mber. 

• 	 ,ç24 	
• 	

Heard Mr. S.Sarma, learned counsel 

'for the applicant. 
Issue  notic.e to shi cause as to 

why the application shall not be admitted 

List on 1.9.2003 for admission. 

Pendency of this application hall.- 
flOtrclude the authority to consider tI 
case of. the applicant. 	•• , 

y 
Imber 	 Vice-Chairman 

cm. 	 nib 
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/ 
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1.9.2003 Iesent The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice—Chairman. 

The Hon'ble W. K.V. Pahaladan 
Administrative Member. 

S.. 	 - 	 Heard Mr. S. Sarma, learned 

counsel for the applicant and also mr. 
B.C. Pathak, learned Addi. C.G.S.C. for 

the respondents. 

The application is admitted, call 

for the records keeping open question of 
limitation. 

The respondents are directed to 

file written statement Nlthin four weeks 

from today. 

Li.t again on 25.9.2003' for 
orders. 

....... . .... . 

Membe
.
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• 	.• 	 25.9.2003 	Four weeks time is allowed to the 
5 respondents to file written statement on 

the prayer made by Mr.B.C.Pathak. learrtec 

Addi .0 .G.S.C. 

List the case on 29.10.2003 for 

order. 

• 	
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Ze r 	 Vice-Chairman 

Cn 
I 

29.1'0.0S ' 	

the, prayer made by Mr.B.C.pathak, 

learned Addl.C.G.S.C. further four weeks 

, 	 time is granted to the respondents to 
file written statement. 

List the case on 2.12.2003 for order. 
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23.12.2003 Present I The Hon'ble Mr. Justice 
B. Panigrahi, \lice-(thairmani 
The Hon'ble Mr. K.V,F. Prahi. 
adan, Nmber (A), 

b 	4i 

Prayer has been made on behalf 
of Mr. 	Pathak, learned Addi. C.G. 

S. for the respondents to file writt 
en statement. Let the written statement 
be filed positively within four weeks 
failing which no written statement will 
be accepted. Re3othder, if any, be filed 
within two weeks after the service of 
copy of the written statement. 

Let it appear in the next avaj1 
able Division Bench. 

rnber 	 Vice airman 
mb 

25.2.2004 	Present: Hon'ble Shri Shanker Raju, 
Judicial Member 

5 
4 

Hon'ble Shri K.V. Prahladan 
Administrative Member. 

Heard the learned counsel for the 

parties. Hearing concluded. Order 

rserved. 

Member(A) 
	

Member(J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
* 

GUWAHATI BENCH 

• • " 	

Original Application No.100 of 2003 
• With 

• 	 ' 	
" Original Application No.157 of 2003 

Date of decision: This the 26th day of February 2004 

The Hon'bleShri Shanker Raju, Judicial Member : 

The Hon'ble Shri K.V. Prahladan,' 'Administrative Member 

O.A.NO.100/2003 

Aibuddin 	Ahmed 
S/o Late Rabiruddin Ahrned  
Working as Work Charged Khalasi 
Under D(S) K Subdivision,  
Central Watör Commission, 
Nagaon. ..... Applicant  

By Advocates Mr S. Sarma and Ms U. Das 

- versus  

'The Union of India, 
Represented by 	Chairman 
central Water Commission, 
New Delhi. 
The Director, 
Central Water Commission,  
New Delhi.  

3.,The Süperintending. Engineer 
HydrologialObSerVti'on, Circle, 
Adabari,Guwahati. 
The Executive Engineer 
Central Water Commission, 
Upper Brahmaputra Division, 
Dibrugarh. 	' 
The Executive Engineer 
Middle, Brahmapütra Division, 
Central 'Water Commission, 
Guwahati. 	' 	,' 	 ' ..... Respondents 

By Adv4cate Shri B.C. Pathak, Addi. C.G.S.0 	' 

0.A.NO.157/2003 	• 	' 

Anima Talukdàr ' 
D/o Late Tapan Talukdar .  
Casual Worker 
Working' under the Executive Engineer, 
Middle Brahmaput'ra Division, 
'Central Water Commission, Applicant 
Adabari, 	Guwahati.. 	' 	 .:..... 

By Advocates Shri S., Sarma and Ms U. Das. 

- 	iersus 	- 	• ' 

1. The Union of India, represented by the 
Chairman, CentraL Water Commission, 

• 	New Delhi. 
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The Director, 
Central Water Commission, 
New Delhi. 
The Superintending Engineer 
Hydrological Observation Circle, 
Adabari, Guwahatj.. 
The Executive Engineer, 
Central Water Cómmiásion, 
Middle Brahmaputra Division, 
Guwahati 	 Respondents 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

OR D E R 

SHANKER RAJU, MEMBER (j) 

As the facts and law raised are identical the 

O.A.s are disposed of by this common order. 

The applicant in O.A.No.lOO of 2003 had earlier 

approached this Tribunal in 0.A.249 of 1993. Having regard 

to their working till 1992 directions have been issued by 

the Tribunal on 7.12.1993 to appoint them as Khalasis 

against available vacancies or in the alternative be 

appointed as casual workers in the seasonal works. As the 

services of the applicants was. to be dispensed with, 

R.A. 15 of 1994 filed by the applicants was disposed of on 

28.6.1994 with a direction to the respondents not to 

terminate. their services and to consider them for 

regularisation in Group 'D' post in terms of O.M. dated 

10.9.1993. 

Subsequently, complying with the directions of the 

court the respondents have framed a Scheme known as "Grant 

of Temporary Status and Regularisation of Seasonal 

Khalasis in the Work Charged Establishment of Central 

Water Commission, 1997". This Scheme was to be in effect 
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/ 	
from 1.6.1997. Accordingly by an order dated 5.5.2003 the 

/ 	
applicants have been re-engaged as Work Charged Seasopsi 

Khalasis mt he scale of pay of 2550-3200. The Scheme 

stipulated that whosoever has completed 120 days of 

service prior to commencement of the Scheme would be 

conferred with temporary status and on availability of 

posts would be regularised. 

4. 	The applicant in 0.A.157. of 2003 earlier filed 

0.A.201. of 1993 which was disposed of by this Tribunal on 

16.11.1993 with directions to the respondents to dispose 

of the application for regulrisation of the applicant. On 

review in R.A.13 of 1993, by an order dated 28.6.1994 

directions have been issued to the respondents not to 

terminate her service and consider her for. regularisatiOn 

in Group 'D' post. Being aggrieved with the Scheme ibid, a 

direction has been sought for to accord her the benefit of 

the 1993 Scheme. 

In the above 0.A.s treating the applicants 

casual workers directions have been issued to consider 

their cases under, the DOPT 1 s Scheme of 10.9.1993. 

Learned counsel for the applicants states that 

once they have been absorbed as casual workers the Scheme 

of 1997 would not apply and their cases ought to be 

considered under the DOPT'S Scheme of 10.9.1993 as they 

completed the requisite period of service. 

On the other hand the respondents have filed 

their reply in O.A.100/2003 and adopted the same in 

O.A.157/2003 as despite our orders no reply has been filed 

in O.A.157/2003. 
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The learned counsel for the respondents contends 

that the applicants were engaged on Work Charged 

Establishment as Seasonal Khalasis and the Scheme of DOPT 

of 10.9.1993 would not apply to such Work Charged Seasonal 

Khalasis as the staff does not belong to regular 

establishment of the Department and their payment is borne 

out from projects. Accordingly it is stated that a 

decision has been taken to frame the Scheme of 1997 in 

which the case of the applicants for grant of temporary 

status has been considered and for regularisation as per 

the Scheme their cases would be.considered. 

9. 	We have carefully considered the rival contentions 

of the parties and perused the materials on record. As per. 

decision of the Full Bench in Mahabir andj: others 

Union of India and others, 1997-2001 Administrative 

Tribunal Full Bench Judgments 99, a casual labourer is a 

person who has been engaged for execution of work on 

emergent basis of a temporary nature. Their services are 

dispensed with the moment the work at hand is completed. 

Moreover, a casual worker is a worker who has been asked 

to perform duties of a casual nature and is not a regular 

employee. Moreover, it is no more res integra that the 

cases of the applicants in hand had proceeded in review on 

the premises that they are casual workers. Accordingly 

directions have been issued not to terminate their. 

services and consider they for engagement for 

regularisation under DOPT's Scheme of 10.9.1993. The 

Scheme of 10.9.1993 envisages casual worker with temporary 

status eligible for regularisation. 

10. 	We find that the decision in the Review 

Application has not been carried to the High Court and has 

attained...... 
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Accordingly, giving nQWinterpretation 

to the status of the applicants would amount to sitting. 

over the decision of the Tribunal in a co-ordinate Bench. 

Accordingly, we hold that once the Tribunal earlier in 

review has assigned nomenclature of àasual employee to the 

applicants and they had worked for the requisite days and 

- on employment as on 1.9.1993 the Scheme of DOPT of ,  

10.9.1993 is applicable and as per directions of the 

Tribunal (Supra) is to be applied to them. 

11. 	In the result the 0.A.s are partly allowed and 

the impugned orders are quashed. The respondents are 

directed to treat the cases of the applicants beyond the 

Scheme of 1997 and be considered under the DOPT's scheme 

of 10.9.1993 within a period of two months from the date 

of receipt of a copy of this order. However, such 

consideration shall be strictly in accordance with. the 

provisions of the DOPT.'s Scheme of 10.9.1993 as well as 

suitability of the applicants to the post. 

Copy of this order be placed on record of each 

case. 

4A 

K. V., PRAHLADAN ) 	 ( SHANKER RAJU-) 
ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 

n km 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH 

Titi of the case 	_____ 

BETWEEN 

Anirna Talukdar 

App 1 it: ant 
By 

Union of India & 	 Rpondents, 

I N 0 E X 

Si Nd Particulars Page No 

Application I 	to 

Verification 

3, Annexure--j 1k 
4 Annexure-2 

5, Anne>ure-3 

 Annexure-4 _ a3 
 Annexure5 - 

S. Anne>ure-6 - 

 Annexure7 

 Ann e x u re-S 
tt L 

11 	 Annexure-9 	 k2 1 	 I 

F 11 e ci by 	 Req n No, 

File c:\WS\ANIMAT 	 Date 
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7.12.1993 Order passed in OA No.249/93 in lid, 
Aihuddin Ahmed -vs- Union of India & 
o rs 

28.6.1994 Order pas sd in RAs No.15 1 	16, 3 and 4 

of 94. 

7.6.1994 OM in respect of recruitment of casual 
workers and persons on daily wages 
review of policy. 

10.9.1993 OM in respect of grant of temjp.orary 
status and reçjuiarisation of casual 
workers-For'snulatlon of a scheme 	in 
pursuance of the CAT, Principal Bench, 
New Delhi, 	judgment dated 	16th Feb, 	1990 

in the case of Raj Kamol & ors -vs- 

Un ± on of In d ± a & 0 rs 

9.10.97 Order extending the benefit of the 
Grant of Temporary Status and 

Regularisation of Seasonal Khalasi 	in 
workcharged establishment of Central 
Water Commission 1997 1 	to the 

app ii cant 

26.11.1997 Order passed by Respondent No.3 
withdrawing the benefits of the scheme 

of 	1997 which had been extended to the 
applicant in pursuent to the order dated 

9.10.97. 

6.10.1997 Order passed by the respondents granting 
the benefit of the scheme of 	1997 to lid. 

Aibuddin Ahmed. 

4, 

I; 

7.. 

1, 

BEFORE THE CENTRAL ADMINISTRATIVE TRI13UNAL 
GUWAHATI BENCH 	 j 

wJIi-t_t 
Anima Talukdar 

Appi icant 

-VS 

Linion of India & Ors. 
RespiDndents 

1994 	Judgment and order passed in R.A. No. 
13/93 

27.11,1997 

	

	Order passed by the respondents 
jthdrawing the benefit of the scheme of 

1997 which had been extended to lid. A.  

Ahmed in pursuent to the order dated 

6. 10. 1997 

4.6,2002 	Order regularis±flg the SCT'V ice of the 

• 	 applicant as Seasonal Khalasi 

• 	 20 
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8EFORE THE CENTRAL ADMINISTRATIVE IR H3UNAL 
GLJWAHfvrJ: 8ENCH r " 

('1) 

(An application under section 19 of the Central 
Administrative Tribunal Act 1985) 

Qf2003 

T1JEEN 

(iióa Taiukdar 
D/o' Late Tapan Talukdar 
Casa 1 Worker 
Wrkincj under the Executive Engineer,  
Middle Brahmaputra Division 
C;entra]. Water Commission 
Mk- 

Qkx 
i 	 Applicant 

AND 

The Un ion of In d i a 
epresented by the Chairman, 
central Water Commission, 
R. K. Puram, New Delhi 

2 liho Director, 
Central Water Commission, 
New Deihi-66 

3, +he Superintending Engineer, 
Hydrological Observation Circle, 
dabari, Guwahati- 781014 

4 The Executive Engineer 
entral Water Commission 
kiddie Erahmaputra Division 
Raiçjarh RoacJ, Guwahati - 7 

Respondents 

H 	
DETAILS OF THE APPLICATION 

PARTICULARS OF THE_ORDER AGAINST WHICH_THIS_APPLICATION 

This application is not rJirected against any 

1ayticuiar order but. has been made against the action of the 

Febondents in not recjularising the service, of the applicant 

1 



in terms of the s:heme dated 7688 and its subsequent 

d1rification dated 1c39 1993 This application is also 

U:ected against the action of the respondents in ignoring 

the case of the applicant in the matter of regularisation 

thile the services of similarly situated employees have been 

regul arisech 

LIMITATION 

The 	applicant 	declares 	that 	the 	instant 

pp 1 lication has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act.085.  

The applicant further declares that the subject 

ciater of the case is within the jurisdiction of the 

drnnistrative Tribunal 

4 FACTC OF THE CASE: 

4i 	That the applicant is a citizens of India and as 

such they are entitled to all the rights 	privileges and
I ;

poection as guaranteed by the Constitution of India and 

aw framed thereunder.  

4L2 	That the applicant got her initial appointment in 

theCentral Water CommissiOn Middle Brahmaputra Division in 

• the year 1984 and in the said capacity she is continuing 

ilt date under the respondents without any breaks The 

a.picant in response to an advertisement issued by the 



10 	
/ 

re3pondents applied for the said post. The respondents 

Onlected the applicant for the said post of Casual Worker in 

Iteyms of an interv I ew, After the said interview the 

apl icant got her initial appointment as Casual Worker in 

thJ Middle Brahmaputra Division 1 Guwahatj. The applicant 

W ing her service tenure had occasion to serve even in the 

prLP-C post. Although her initial appointment was as Casual 

Vi ker but in reality she served under the respondents as a 

reular Group-D employee. The respondents have also extended 

er the benefit of bonus like regular Group-D employee, 

That the applicant since 1984 has been discharging 

he duties to the satisfaction of all concern without any 

,imish from any quarter. The applicant during her service 

erure kept on representing her case for regul ar:isation but 

ae availed no result in positive. The service of the 

plicant was sought to be discontinued w.e,f. 15. i093 by 

suing an ON dated 4.5493. The applicant seekinga relief 

ginst the said ON dated 4.5.1993 approached the Honbl 

Cort by way of filing OA No, 201/93 before this Hon hle 

rbunai, The Hon ble Tribunal after hearing the parties to 

Vh6 proceeding was pleased to dispose of the said OA vide 

Ldqment 	and 	order dated 	16.11.1993 	directing 	the 

e.pondents to appoint the applicant as Khaiasi against 

available vacancies and in absence of available regular 

aancies 	or till availability of such 	vacancy 	the 

epondents should appoint her as Casual Worker, The 
11 

piicant thereaft:er filed a review application No. 13/93 

gainst the aforesaid Judgment and order dated 16.11.93 on 

tho ground that the OMs regarding regularisation of the 

ervices of the Casual Workers dated 7.608 and ON dated 



41 

093 could not be brought before the notice of the 

onb1e Tribunai The Honble Tribunal on hearing the Review 

7pp1ication was pleased to allow the said RA vide judgment 

order dated 28694 with a direction to allow the 

ppll icant to continue in her service without any break and 

to consider her case that reqularisatiori in terms of 

10 ,91 .93.  

A copy of the judgment and order 

dated 28694 is annexed herewith 

41 	That the applicant begs to statement along with 

applicant there were other two Casual Workers namely Mth 

4 biddin Ahmed and Md Babul All also preferred OA preferred 

O 	Nc, 248/93 and OA No. 249/93 respectively before the 

onbie Tribunal. And the Honble Tribunal was pleased, to 

d.sose of the aforesald DAs in the light of the judgment 

dtd 16.1193 passed in OA No 201/93. The aforesaid 2 

eptoyees also preferred Review Applications before the 

Hbnble Tribunal (RA No 15/94 and RA-1/94) seeking review 

of the judgments passed in CIA No. 248/93 and CIA No. 249/93 

7/1 2/93 The respondents also preferred Rev I ew 

A!pIications (RA No.3/94 and RA No.4/94) in their cases. The 

Hnbie Tribunal after hearing all the matters together vide 

is judgment and order dated 28.6.94 allowed the Review 

Atpication filed by the aforesaid two Casual Workers and 

dslsed the Review Application filed by the respondents. 

Cop ics of the judgment dated 7. 12 93 

in OA Nos 248/249 of 93 and the 

judgment and order dated 28.6.94 

1 	 passed in the RAs No. 15, 16, 3 and 

H 



4 of 94 are annexed herewith and 

I 	 marked 	as 	Annexure-2 	and 	3 

respect :i. ye ly 

That the applicant kept on representing her case 

for reqularisation of her service in terms of Otis dated 

7,6E38 and Om dated 109,93 but the Fespondonts apart from 

assurances never passed any other granting the benefit of 

the said scheme to the present appi icant, The applicant as 

stated above got her initial appointment in the year 19€34 

and she is continuing as such till the date of filing of 

this OA without any break. It is noteworthy to mention here 

that the applicant fulfills all the required qualifications 

as described in the aforesaid Otis dated 7688 and 1993. 

Copies of the Otis dated 762000 and 

109,93 are annexed herewith and 

marked 	as 	Annexure 	4 	& 	5 

respectively, 

That the applicant states that the respondents 

kept or assuring her regarding regularisation of her service 

but till date the respondents are yet to implement the 

judgment of the Honhle Tribunal, It is stated that in the 

office of the respondents there are avai labie vacancy in the 

Group-D cadre and the respondents could very well 

acc:ommodate the applicant against any of such vacancy. The 

applicant was under the honafide belief that her services 

wcuid he regularisat ion in due time but when rothing came 

out in posi tive the applicant started representing her case 

praying for reguierisation of her service. But as usual 

noting was communicated to her. 

5 



47 	That 	the applicant begs to state that under 	the 

respondents 	t:here are 	some 	Casual Workers performing 

seasonai nature of Work from the month of May to October 	in 

a, particular yearn Lirfder the respondents there are other set 

of Casual Workers who used to work through out the year 

without any break However, in respect of the Casual Workers 

who performs duty in a particular year no scheme was 

available towards regularisation of their services Some of 

such work e r's app roached the Hon b 1 e Tribunal by wy of 

filing various OAs seeking regularisation of their 

iervices The Hon hie Tribunal while disposing of those Os 

cirected the respondents to prepare a scheme for those 

casual workers who used to perform duty from the month of 

May to Octoher. The respondents implemented the judgment 

passed by this Hon hie Tribunal by preparing a scheme in the 

year 1997. The said scheme of 1997 came into effect from 

1 

The application inspite of her best effort could 

not collect copy of the said scheme and thereafter prays 

before this Hon hie Tribunal for production of the same at 

the time of hearing of this case 

43 	That the respondents thereafter issued an order 

dated 9 i3 97 by which she was granted the benefit of the 

said scheme of 1997 The effect of extending the benefit of 

the said scheme has been made wef. 1697 that is, from 

the date of commencement of the said scheme 

A copy of the said order dated 

9 1Ø 97 is annexed herewith and 

marked as Annexure-'6 

6 



That the applicant states that since her 	initial 

âppointment 	she has been performing her duties as a 	Cauai 

Joker and she has been performinp her duty through out 	the 

ears. 	Unlike the other set of casual workers who 	used 	to 

perform 	duty from 	the 	month 	of 	May 	to 	October 	in 	a 

particular 	year. 	The 	applicant 	since 	1984 	has 	been 

be;forming 	her duty as ref 1 cc ted 	in 	4nnexure-1 	iudgnent 

para6) 	and same 	is continuing till date without any break. 

Thd respondents ouQht to have granted her the benefit of the 

chme of 	1988 and 1993 instead of granting her the 	benefit 

Of 	the 	scheme of 	1997, 	Admittedly the 	applicant 	was 	in 

cmp.oyment 	at the time of issuance of the 1988 	scheme 	as 

we :ti. 	as the 1993 scheme and she had the 	requisite 

f alification for recci ving all the benefits flown from the 

said schemes in fact, that was for the precise reason for 

whi.ch 	the Hon 'hie Tribunal was pleased to allow the 	Review 

ppl icat ion by Annexure-i judgment directing the Respondents 

tjo begularise her service in terms the said schemes. 

That the applicant states that immediately 

ater issuence of the Annexure6 order dated 9.10.1997. She 

appoac:hed the Respondent No.3 and made it known to the fact 

she is a Casual Worker since 1984 and she used to work 

out the year unlike the seasonal khalasis. The 

alithori ty concerned issued an order dated 26, 11 97 by which 

benefit granted to the applicant in terms of the order 
dd 	- 

dteci 	9. 1097 	nnexiu'p-6) I 	withdrawn. 	The 	said 

tthori ty realised the fact that the present app 1 icant is 

nbtHa seasonal khai asi but a Casual Worker. 

7 
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f copy of the said order dated 

26., ii 97 is annexed herewith and 

mar!::ed as Annexure-7 

4.11 	 That the applicant states that in case of 

said Md Aibuddin Abmerl also the respondents issued with a 

similar order dated 6 1097 granting him the benefit of the 

scheme of 1997 we -f. 1.6.97. Said Nd. Aibuddin Ahmed 

represented the matter before the concerned authority 

praying for cancellation of the said order. The respondents 

acting on his rereentation issued an order dated 271197 

withdrawing the order granting him the benefit of 197 

cheme on the ground that his case is covered by the scheme 

of 1988 and the scheme of 1993 

Copies of the said orders dated 

6 i097 and 27 11 97 are annexed 

herewith and marked as Annexure---8 

and 9 respectively. 

4.12. 	 That the respondents somehow delayed the 

matter of her regul arisation and kept on assuring her 

regarding regul an sat ion The respondents knowing fully we I 

about the existence of the Annexure"1 judgment kept on 

viol ating the same without any val id reason It is 

noteworthy to mention here that the respondents now issued 

an order dated 462002 intimating her regardincf the 

Ppogress of her regularisatjon matter. 

A copy of the order dated 462002 

is annexed herewith and marked as 

Annexure-iO, 

19 



4 .. 13. 	 That the applicant begs to state that taking 

into consideration her service and the mode of employment 

she is entitled to he considered under schemes of 1988 and 

1993 as she fulfills all the required qualification 

prescribed in the said scheme.. Apart from that the Hon 'ble 

Tribunal in Annexure-i judgment categorically directed the 

respondents to regularise her service in terms of the 

aforesaid two schemes but since no time limit was fixed in 

the said judgment the respondents now Issuing various orders 

sought to delay the matters regarding regularisation of her 

service and at the same time the respondents have started 

the pr'ocess of regularisation of Casual Workers recruited 

during the year 1994 1995 and 1996. The applicant submitted 

number of representations to the concerned authority but 

same yielded no resLtl t in positive.. Si tuated thus the 

applicant now has come before this Hon "ble Tribunal seeking 

an appropri ate relief.. 

4.14. 	 That this application has been filed bonafide 

and to secure ends of justice. 

5.. GROUNDS FOR REL IEF WITH LEGAL PROVISION 

5.1. 	For that the respondents have acted ill egally in 

not reguiarisincj the service of applicant inspite of there 

being categorical direction from the Hon 'ble Tribunal and as 

such the action/inaction on the part of the respondents are 

liable to he set aside and quashed. 

00, 



For that the respondents have acted ill eqal ly in 

not conferring temporar'y status to the present appi icant as 

per the 1988 and 1993 scheme even after (nnexure-1 

iudgment Therefore the respondents may be directed to 

implement the judgment (Annexure'1 ) within a stipulated 

period 

For that the respondents have acted ii iecal ly in 

riot granting her the benefit of 1998 and 1993 schemes 

although she works throughout the year unlike the seasonal 

workers and more so when such b enef i t has be en w i thdrawn 

from her. The respondents instead of delaying the matter for 

one reason and another ought to have implemented the 

judgment (Annexure-1) by çjr.ariting her the benefit of 1983 

and 1990 scheme, 

For that the Respondents have violated the 

Judgment passed by the Hon ble Tribunal in not gr'anting her 

the benefit of the schemes of 1988 and 1993 and as such 

appropriate contempt proceeding need be issued against the 

respondents for their willful and deliberate violation of 

the said judgment and to punish them severely.  

For that the respondents have acted contrary 

to the provisions contained in various guicJel ines issued by 

the Govt. of India in denying the said benefit of the 

;chemes of 1988 and 1993 to the present applicant and as 

such appropriate direction need he issued to the respondents 

for granting her all the permissible benefit of the said 

schemes with retrospective and to regularise his service 

1 0 



Wr  

fro& 	the 	date when she became 	ci iqible 	with 	all 

consequential service benefits etc 

For that in any view of the matter the impugned 

action of the respondents are not sustainable in the eye of 

1 aw and liable to be set aside and quashed 

The app]. i.cant craves leave of the Hon 'ble Iribunal 

to advance more grounds both 1 eçjai as well as factual at 

the time of hearing of the case 

That the applicant declares that he has exhausted 

all the remedies available to her and there is no 

ai:ernative remedy available to here 

7. MATTE:RS NOT PREVIOUSLY FILED OR FENDI NB IN ANY OTHER 

COURT 

The applicant further declares that she has not 

filed previously any application, writ petition or suit 

reh  the grievances In respect of which t h i si 

apiicatiC)fl is made before any other court or any other 

Eench of the Tribunal or any other authority nor any such 

api icat ion writ petition or suit is pending before any of 

theme 

G REL fl:: SOUGHT FOR 

Under the facts and circumstances stated above, 

the appl:icarit most respectfully prayed that the instant 

plication be admitted records he called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

he app1icant- 

ii 



Ifi 	 , 

3. 1 	To direct the Respondents to extend all the 

benefits of 1988 and 1993 scheme to the present applicant 

wi. th  retrosper:ti ye effect with all consequential serv ice 

benefits inclLding arrear salary and seniority etch and to 

reqularise her service as per the direction contained in the 

Annexurei judgment, with retrospective effect, i.e. from 

the date when she became eligible with all consequential 

service benefits etc. 

8.2, 	To 	draw up contempt proceeding against 	the 

respondents for their willful and deliberate violation of 

the judgment and order dated 28.694 passed in RA No. 13/93 

and to pun ish them severely for such action 

9.3. 	Cost of the appi icatin 

8.4. 	Any other relief/reliefs to whIch the applicant is 

entitled to under the facts and circumstances of the case 

and deemed f i t and proper.  

INTERIM ORDER PRAYED FOR 

Pending disposal of this application the applicant 

prays for an interim order directing the respondents not to 

discharge her from her present employment and to allow her 

to continue in her service. 

 

PARTICULARS OF THE LP.O 

 I.P.O. 	No. 
-o 

 Date 
' 

 Payable at f3i.iwahati 

Q. LIST OF ENCLOSURES 

As stated in the Index. 
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VERIFICATION 

I, Mi's& Anima Talukdar, aged aout 37 years, 

daujhter of Late Tapan Ta lukdar work inQ as Casual Worker s  

under the Middi e Drahmaputra Division, Guwahati 	do hereby 

soimnly 	affirm and verify that the statements made in 

pararaphs 	/ 4:-) 	 are 

true 	to 	my 	knowledge 	and 	those 	made 	in 

parQraphs k" t5 1?o2 rue to my leçal 

advic:e an d the rest are my humble suhmision before the 

Hon'ble Tribunal 1 have not suppressed any material faci:s 

O•fthe cased 

And I sicin on this the Ver:ificat ion on this 

thekQ154jay of 	of 

TAteL 
Sicnature 
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• 

7 	 IN THE UENTRL 1DNINISTR1T IV.E TIBUN1L 
GUW1HTI BENCH 	 S  

/ 

Rjeu Application NQ q  13 of 1993 	 S  

Date of decision This the 2Bth day of June 1994 

H'on'ble Justice Shri S .  Haque, Vice-Chairan 	 S  

Hon'bla Shri G.L Sanq1in 	Member (d1njstrative).. 

Iljss Pinima T1ukda 	 Ze~iApp, licant 	:. 

8y advocate Shri B.K. Shàrma and 	
.S 

SI- rj M.K .  Choudhury 

-versus- 
 ' 

Union of India and Others 	 .... Responderts 

4. By dvocat Shri G Alj 5 r. 

, 

CD 
ON 

\&/ 

•-'- 	
- 

MFO 

•$ I 



Smt nimaTaiukd 	has riled this Review pplica 

praying to coflVrt the order dated 
16,11,193 of 

O 

0,No,201/93 into a direction to regUlarise her service  

in Group 	post on the ground that the releVant office 

memorandum/Cl Ulere conCGriflQ regUlarisatlon of 
services 

of casual employees could not be placed before the 

T"bunai on 16111993 Copies of the 0ffice memorandum 

he e been anne 3 

rspondent5 resisted the prayer for review by filing 

Jjtten obj3CtiOfl stating that 
the applicant became a 

rtrenche worl<Gr and can get reappointment in order of 

seriality/PTeFerence in the retrnehed 
workers list. 

2r 	
The applicant was serving as Work Charge KhalaSi 

(Casual Worker) in the Central Water Commis5i°, Middle 

BrhmBpUtra 0jvisiOn Guwahai since 1964.
The last 

appointment ode.r uflder Mrmorandum No, DC/5TT 24(A)/ 

/;s1cn7 1 
 itad 451993 indicated that the appointment 

	

5 edhuc 	flL wuld nuts c (-) I 11" 1. (1 t.1 (A Ij uWLI 1 b.i u.1.UuS 

she filed that sppiication(0. No.201/93) for  

regulariSetion of service. ssumniflQ the applicant to be a 

	

UUI11 	uip.iynC 	hn T ti hunil Jre 	order dated 

601,1993 disposed of 0,.,Noc201f93 
directing the rospofld 

ants to conaider 
her appointment againSt available vacancy 

in ordar of serialitY of 1etrenched persons list. 

3. 	
Learned counsel hr B.K. Sharma on behall of the 

appliCant submits that she had .acquied temporary status 

- 	'r'w141?Y serving for 240 dayS prior to 7,6.1900 
 in. one year 

ti 

).s 	\ 
VY  

/ 	 \ 

(L 

(( / 

'.• 	•: 

. 	,.. 	. 

i 

- 	 . 

thereafter also she served in 6ucc5 .5iV 8  years 

larly 
and thrabY became eligibIP for r6gulari5attofl 

/ 

A4' 
0 

-, 
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' 2 ' 

I h, Group 	post. Relevant office memo; andum/ci.rculars 

hLo'  beon roferGd to in 	support of his 
eubis8iofl8. 

LLrned Sr. C.G,S,C0 r 5; lj submits that she was not 

eLj , jble for regLIlarisation and can only be considered 

r roengagemont in order of preference in the retrenched 

workers list. The policies in the office mamoandumf 

circulars referrad to in this case have hot been disputed0 

The office memorandum No,49014/4190_Estt(C) dated 

ew Delhi the 8,4.1991 of the Governmant. of India, Ministry 

f' Personnol. Public Grievances and P ension relates to 

egularisation or Servicesof Casual Workers in Group 

osts - Relaxation of Employment Exchange Procedure and 

pper Rge limit. This has e.ferred ;to.O e1.ó.49O14/4/77 

stt(C) dated 21,3.1979 and further expresseci triat Lne 

revious policies.Uith regard to engagements, remuneration 

nd regularisation of Casual Uorkers in Central Government 

flices have boen:rthtieWed from time to time and detailed 

uidelinos in these matters were issued ',ide office 

memorandum No,49014/2/86E5.tt(C) dated 7,6,1988. It also 

contained that in view of the fact that the Casual Employees 

belong to the economically weaker 8BOtiOflS of the soci8ty 

and termination of their services would naturally cause 

undue hardship and therefors as a one time measure it was 

decided that casual workers recruited before 7 0 6.1988 and 

who are in .SGFVICB on the date of jssu8 of these instrUc 

tione may be considared for regular appointment to Group '0' 

post, in terms of general instructions, even if they are 

recruited otherwise than through the Employment Exchange 
• 

• 	_-: 

d had crossed upper age limit prescribed for the post, 

vided that they are utherwisO eliibl for, reyular 

pointmflt in all other espects It wee furthor oiterated 
i3  

that 

I. 	••.• 	 S 	 • 

• 	
. 	 • 	 S 	 •• 	• 	• 	• 	; SS• ••• 	. 	S 

S  - 



:• 

I 	
L. 

I 

that 
recruitment of CasUal workers in eflt3al 

GoVflIfl3nC 

1c95 are to be regulated strictlY ,  in accordance ith 
ot-

th guidelines contained in the d3Patt8nt'5 
oo490I4/i 

864E5tt(C) dated 76,1988 

5, 
	It was f'urther n o tified vide office memorandum 

No 5 1 016/2/90Estt(C) dated New Delhi the 10,91993 that 

the policy 
under D.1..dt9d 761 988 had further been 

reviewed in the 
light of the judgment of C,T0, New Oe.hi 

dated 1621 990, wherein jtW89 decidCd that while the 

ectsting guidlifl5 5  in O . M. dated 7,6.1988 may continue to 

b followed, the grant of temporary status to the casual 

e ployees who are presently employed and 
have rendered one 

yearOf contiflUOUS service in Central60/9fl1mt 0ffica.s 

( excluding I elecom, P 0 sts and Railways) may be regulated 

'Casual Labourers (Grant of by the scheme, namely,  

Temporary Status of RegulatiOn. S.choms)df Government of 

India 1993 of the dapattrfleflt..)0P Pr5oflfl81 and Training 

~)Ilich 
came into force with effect from 1,9e1993 It was 

ioned in the 	dated 10,91 993 specificallY ment  

(pare 	) 	
.. 	

...•.-• 

recruitment of casual workers is done in 
a ccordance with 

the guidelines under O.M. dated 761 988O In Clauses 4(I) 

and 4(11) of the Scheme 1993 provIde that temporary status 

w o
uld b conferred on all casual labourers who arC 

in 

employment on 1 0,9,1 993 and who have rendered a continUoUS 

service on at4eaSt one year, ire, engaged for atleast 240 

............ 
	

. 	

. - . 

days (206 days far officesobs8rvmn9Sy89 d 

that such acquirrflGflt of temporary 
5tatus would be without 

to the 	
t jon/ aVa j1 ility o f rGgular GDOUP 

It 	
h 	-U 	 •i 	Hrh 	I11 	I U( 	hVV1 	iiVrni4f 

declared,,ee 

................. 	., , 

L ' 
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4 

H 
to the casual 

d.,clared the 	right ehd 

ciuding 	t 	ocedure.of 	regu1ari80n in 
ce 

D' 	
All  policiGS/P 	OflS in the CSSUB1 

Group 	pOStS. 

Scheme of  1993 	r8 in addition •to .the : gUid 8lfl 55  

labourers 

in O,. 	dated 	7.6.1908. 

The 	
Smt A. Talukdar did serve uh 

6 

in the .entral UatsrC0mfi5°fl, Middle 
he repondeflt5 

Brahmaputta DjvlSlO  fl, 
Guwahati since 1984 and her periods 

(days) 	
of service in every year are as under: 

1989 	 390 days 
1984 	: 	294 days 

1905 - 1986 	:2 145 days 	
1990. 	'- 	340 days 

330 days 	 1991 	- 	330 days. 
1987 

1980 	: 	240 days 

In 1992 and 1993 	also she served 	similarly under the 

But the appJ  ifltlfl9 authority made. 	rtifiCial 
respondaflt5e 

serviCB periods in order to delink contiitY 
breaks in her 

of service to her djsdV5fl  tBQSe 	Such breaks cannot be 

encouraged, 	
because it will be to the disadvantage of a 

casual labourer in servic  
e and may dfat his/her right 

inclUding. right of rogularisation in serViCe 
and privilege 

granted by the offiL5 
memorandum/circular.s issued by the 

Central Government from time to time for protection and 

for c  asual labourers. Ue treat her entir 	aervic 
pr ivileges 

period as in continuity in eachysar in order, tor..confsr 

status to here She had worked for 240 days in a 
temporary 

to 7.6.1938 and thereafter alsp she worked 
year prior 

years and the raby acquired temporarY 
similarly in successive 

She beOsme eligiblO for regularisatiOnl in terms of 

O e
Mo dated 10.9,1 993/Scheme 1993 rfrred to above. She 

we 

- 	 I  
rotrenchd ompLoy'° s. 	ieimci by th Tnnpondent 	This 

( (' 	

eing the posltiO, our oTder dated 1 6.11 .1993 
da8erVeS to 

 

be reviewed. 

/ 

--- 



, 	

5 

70 	
The ordot dated 4,91 993 of 

the 105p0ndents 

he applicant from 16.1O1993 UBS 

t o minatiflg service of t  

arbitrarY and bad in law because the applicant had alreadY 

acquired temporarY statu5e Again the 
0ffiCG memorandum 

NO,MBD/C_E5tt24f9344347 dated 16.10.1993 issued by 

the Executiv8 Engineer (
res p o ndent No.3) terminating her 

service with effect from 16.1O993() was bad in law. 

However, the Executive Engineer (respondent No.3) again 

appointed the appliCant,Smt f.Jalukdar as Work Charge 

Seasonal KhalaSi vide memorandum NO.BDIE 8 tt 24( /94t  

. PresentlY the applicant 15 serving 
2542-51 dated 9,5,1994  

pursuant to this a ppointment. The arbitrarY and illegal 

termination of service orders dated 491993 and 1.11.1993 

referred to above were liable to he 
	àsh8d. But, no 

specific order of this nature is now required in view of 

r her appointment in the service vido memorandUm 

Estt_2()/94/2542 	
dated 9.S.1994.. 

• 	 8. 	
This Review kppiication is allowed. The judgmeflt/ 

order 
dated 16.111993 in O.1.No.201/93 

is hareby reviewed 

• 	 and the followiflrj directionS are made: 

The repORd0flt5 
are .direCt8d not to terminate the 

• 	 sorviCGS of the applicant S 
,mt Anima Talukdar in future 

'0' post inerm5 
and shall regulariS° her service in GrouP,  

of O.M. dated 109.1 993/Casual Labourers Scheme 1993. 

We make no order a to ost5. 
9. 
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reapondent 

both the appliCBflt9. 09 KhalBSI 

against available vaCanCie9 and in 

* 

	

	abaflCe or available regul3r vacaflCie3 

r,Llrbi,i.i.tY of ouch 

I it 1,1111. ti 	I I 4 I 	I 	Ilifilli I sil. 	I 	IIII 

\\ 	'• 	
t4irj 	tçIkf$ 	III 	IThf 1111f1fill 	!H 

CI 

the ipp)io & 1on a u fit pn-

Ath the above dreCti0fl3c 

intim3teeU conce1rne 

sd/_S.,Hqu 
VICE CHAIBWI\N 

Sd/3 ç L,Sangiyifl 
W,EM}3ER(A) 

d to 1 
MIT CU 

Dop jtLt '?f ' U ui  

kLlUJ 	:tILi; 	
'i ." • 1' 

Guw.' 
v 7  

- 	4 .............................. 	
,• 

- 	
I 



01 
	 I 	%J 

CENTRAL ADNINISTR1TIE TRI6UNL,.GUJAIT I BENCH 

Review 	ApplicatiOfl 	1 ,40.15 of 	199 	(O.A.240/93) 

Nd Babul Ali , 	. 	
* 	Applicant 

- 	- 

Union of 	India 	& Ore. . 	. 	
. 	Rspondent5. 

Review 	Ap1icetiOfl 	No.1 6  of 	199 	(o.A.2 9i 93 ) 

Nd Aiubuddin 	F\hmed . 	. 	
. 	AppliCEiflt 

- Us 

• 	 Union 	or 	India 	& 	Ors. ' 	• 	
. 	RespondentS. 

Review 	AppliCation 	140.3 of 
	199 	(O.A.213/93) 

- VS - 

Union 	of 	India 	& 	Ore. 4 	
Appliconts. 

- V5 - 
Respondent. 

Nd 	Babul 	Ali 
 

Review Applicatipfl No. 4 	o f 	1994 	(O.M.29/ 93 ) 

• 	 Union 	or 	India 	& 	Ore. . 	
. 	App11tS* 

- 
Vs 

Nd 	Aiubudclifl 	Ahrned 	 . 	
. 	Respoflde1t. 

Date of Order : This the 28th Vay of June, 

---- 

Just iCe Shri S. Haque, ViceChairfi21 

Shri G.L. Ssnglyifl0 Mrnbor (AdminiStrat1) 

r '• 

Nd Babul Ali and Nd Aiuhuddifl Ahrned 
 

///' 	4'1 	• 

By Advocate Shri U.K.Sharrna & B. Nht3. I 
*• 	

) 
Union or India & Ore. 	

7 
-_*_•_/' 

By rth'ocate Sh1 SAJi 5rC*C 5  ,C 

• 	 0 

	

voGt 	• 	 • 0' 
	

• 

-• 	 1 

	

- I 	 I 



1 
r 

1' 
: TT 

HAGIUE j 

pid, Babul All and •Mci Ajubuddin /-\hmed hay a filed 

the Review Applications No. 15/YLi and 1 6/9ti respectively 

praying to convert the common direction dated •712 ,93 in 

O26 and 29 of 1993 into a ditoction on respondents 

to .regularie their seriices in GroupD posts on the 

qround that the relevant office memoranddm/CircUlars 

concerning roguisrisatlon of services of casual employees 

could not be placed before the Tribunal on 70293. On 

the other hand y  the respondents. have also filed Review 

Applications No ,3/91! and No ,/9Lt praying to convert the 

common directions dated 7,12,93 into a direction For 

engaQing the two applicants as ret ranched casual empioyems 

in order bf preference in the retrenched workers list.. 

2 	 The two applicants were serving as Work Charqe 

Khalasi (CasualUorker) in the Central Water Commission 

Middle Brahrnaput ra Division Guwahat i since 1902 and 1983 

respectiVeiY Their last appointruient orders were under 

Memorandum N o ,N9D/UC/ESTT2(A)/93R2G 70  dated 25.6.93 

and Memorandum No 0D/WC/ESTT2()/9/306390 c.iated 

3.5 93 respect ively indicat ing that their appointments 

were adhoc and would not continue beyond iS .10 93. 

ThreFore 7  they filed the applications No ,O.A.2O and 249 

i93 For reqularieaLiOn of services The T rihunsi directed 

the rcspondeflts vide comn order dated 7,12,93 to appoint 

both the applicants as 	KhalaSi (Caau6i Worker) 5ginst 

A 	a,aiJahlevacan0ie5s 

3. 	 d cou n ao i Fir 	K q 5harrPa on bhCii of the 
L rn  

applicants submit that they had acquired temporary statu 

y srving for 	0 days prior to 7.61900 in one ye 
b 	e 	 2' 	

ar 

ad thereafter also they srvod in 5uCCe5Si 	years 

n 4  ci 	3/- 

-- 	 . 	 .. .. 	 . . 

. 	
.. 	 .• 	 .. 



4 	

c 

snhiJar1y flrj Lhoiu 1  5 	ne 	i 	1a for TeoU1aTtJ-tO 

. 	 . 	- 	 , ,.. 	.. 	e• 	 • 	,.. 	. 	. 	. 	
•:, 

n Group D  posL 9plaver arrc Mriora"dUm/Ci cu1a' 

H 	- 	 •-' 	 - 

have hen ref.rred .d i 1 5 dpoft o 	ssubnisions 

Lainod SrC G 	C Hr 	 ubmi b 	at they were 'at 

euiible for egu1aristio end can oni be 611idcrod 

for reenqeoement in order o' trrer' 	-!b bh P, retrenched  

wokrs lists The pohc 	'i t'e off'de mmrandUrn/ 
• 	 - 	 : 	 -• 

circulars referred. to In thi CCSC 	 'been disputed- 

The office memorandum No,9Oi//90_Estt(C) dated 

Now Delhi the 8 	1991 of, the Govt3Inment of Ind1e Ministry 

of Personnel ;  Public Grievances and Pcion. elato to 

• 	 F:egular5.sation of Ser.ces of Casual Workers in Group 	' 

	

osts * Relaxation of Empioment xchahge Procedur erid 	 H 
Upe: Age limit. This has refeired to 0,P1No901//77- 

:attC) dated 213,1979 a n d further t  ørssed t ha 

• 	 preuious policies with'reqard to enaoements, remuneration 	
• 

• 	end reoulerisation 'of Casual Workers in Cetral Governrnen :1 

Offices have been reviewed from time to time and detailed 

• 	
S 
 guidelines in these matters were issued vide office 

memorandUm No 9Ol//66*Estt(C) dated 7064 198O It also 

ocntolnad chat in view of the fast that 'the casual Employees 

helon to the economically 'weaker sections of th society 

and termination of their 'serviàeS uouldnatUrailY cSuse 

undue hardship an therefore, as a one time ineaur8 it was 

	

decided that casual workers recruited before 7.6.1908 and 	 I '  

who are In service on the date of issU9 o thoso instrueiona 

/
may be curiiderd 	rt,, CJL 1 1E1f oppointolorit tø 	QP • 	• 

UU 

• 	 \) IS  
'l 	 • 	•• 	• 

\ 	 ' 	 ,• 	

I 

f 	 4 

	

• 	- 

/ 	 1 

S . 	• 	 '- 	 •. 
- 	 .-- 	 • 



- 	

- 

•_ '_ ;) 

—e 

post, in terms of QeflGrl Inst ructions, even if they are 

recruited otherwise than through the Employment Evchange 
AN 

and had crossed upper age limit prescribed for the post,  

provided 
that they are otherwise eligible for regylar 

OrJPO1fltOfl 
in all other apccts. It was furth 	reiterd 

that recruitmet of casual workers in Central Government 

offices are to be regulated strictlY in accordance with 
I 

tho quidelifle3 contained in the department t 5 0. No .91t!/ 

2/06_EStt(C) dated 7.6.198. 

5. 	
it was- further noti fled vide office memorandum 

No.51016/2/90_Estt(C) dated New Delhi the 1.9.193 that 

the policy under U.N. dated 7.6,1980 had further been 

reviewed in the light of the judgment of C.A,T.New 

dated 15.2.1990, wherein it was dCjdCd that whila 

	

existing guidelines in U.N. dated 7.6.1980 may conti 
	' 

be followed, the grant of t e mporary status to the CE:- 

employeGS who are presentlY employed and have rend9r3 

service in Central Gove,rn0nt 0ffi0e3 

year of continuous  

( e xcluding TolecOm, Posts and RailwaY) may be- reguiatG 

• 	by the scheme, namlY, 1Casual Labourers (Grant of 

Temporary Statusof Regulation Scheme) of Government of 

India 1993' of the department of PersOflnel ahd Training 

• 	
whjCh came into force with effet from 1 .9 ,i993. t was . 

'- 	
-----. 	 i1- dated 10919 93  

d 
(p(-:ira 2) that the 8pointing authorftY 

 

accordance j-th 
recruitment of casual workers is done in  

the guidelines under O.1. dated 7.6,1988. in Clauses (i) 

- 	and 4(11) of the Scheme 19 	
provide that tempot8Y 	atus 

ed on all basual labourers who re in 
would be conferr 

	* 

çmployIflCflt on io.9.i9 	and who 
haVB rodered 	

continUoUS 

- 	

4 	

4 

14  

cnntd... 5/ 

- 	 - 	
- 

-4 •. 
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2'o 	I  
- 	. 	 • 	 :• 

- 

. 	c. 	. 	 . 

.  

service on atleast one year, i.e. engaged for atleest 20 

days (206 days for offices observing 5 doys week), and 

that such ecquiiemeflt of temporary status Liould 1 be without 

reference to the creation/availabilitY of regular Group 

posts The instructions in the Scheme 1993 have conferred! 

declared the riht and privileces/benefits to the casual 
W*VI. 

workers included in the procedure of regu1ristiofl in 	1 

Group 101  posts. All policies/provisions in t h e casual 

labourers Scheme of 1993.are in addition to.tho guidelines 

in O.M. dated 76,1988. . 

6. 	The applicants Nd. Babul Ali and Nd Aiubuddin 

Ahmod did,sorve under the respondents in. theCntral Water 
• 	•i' 

Commission, middle 0rahmaputra Div4sion, Guwaheti since 

1984 and their periods (days) of service in eery year are 
, 

as under I 	 . 	 . 	 .• 

Md 	E3abul All 	 . 	. Nd. 	Aiubud:diflA hmed 

1982 	to 	1966 - 	 15 	days 	each 	year. 	1983 	to 	B? - 	15 	days 	each. year,  

1987 - 340 days 1988 	- 224 days 

1988 - 360 days 1989 	.- 	319 	days 

1989 - 319 days 1990 	1 	
340 	days 

1990 - 30 days 1991 - 330 days 

1991 7 330 	days, 

In 	1992 	and 1993 	also 	they 	served 	similarly .uder the 

respondents. But 	the 	appointing authority.m8d 	arti ficial 

breaks 	in 	their ,  servi6 	periods 
in order to dolink 

continuity of 	service to their 	disadvantage. 
Such breaks 

. 	 cannot 	be 	encouraged 	because it 1 will 	be to the disadvantage. 
. 

- i 	service and 	may deft 	their 	
ight • 

and privilegC including-' 

nted by the office mel 
I 

:1 	• 	 • 	 . 	I  : 

"• 	JAUI -.kJ 	- 	 . 	
.: . 	. 	• 

ght of reguiariSettofl 	
service 	.•. 

randwm/Circulars issueci by. the 

contd.. 6/— 

- 	 . 	. 	• 	
- .y_ 4i 	 • 
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Central Covernment from time to time for protection nd. 

privileges, for casuSi labourers. We treat their 	ti 

servCO period as in continuity in each year in order to 

confer temporarY'StatuJs tb them. They had worked for 20. 

days in a year prior to 7.6.1988 and theCaiter also they 

worked similarlY in SUCCCSS1VC years and therebY acquired 

ternpoarY status. They baame 
eligible for, regularis. etiofl 

in terms of O,M, dated 10.9.199.3/5ChCm 	
rd' 

dt ret ranched employees as claimed by the 
above. They were n  

respondents. This being the po5itiOfl, our order dated 

7.12,93 deserVeS to be reviewed. 

7. 	
The orders déted 256.93 and 35$3 of the respofl 

dents terminating the services of the applicants Md Bbul 

Rh ond Nd Aiuhuddifl rhnied beyond 15.10,93 wore arhitiary 

and bad in law because they had already acquired temporarY 

status. However the Executive Engineer (respondent No 

again epointod Nd 0abil A I and Md Aidbdd1fl imod 
wide . 

Memorandum 
No, MDD/W0/E5TT_24() 	2640 430.d 	1i5. 

	and 
11 

Memorandum No.P18D/UC/24(A)/94/24897 dated 11.5,94 as Work 

halBSi 
and presentlY they ,re serVig as 

Charge Seasonal K  

such0 The arbitrarY and ill eg al termination of service.'ord8t 

dated 25.6.93 and 3593 In repeCt f bththC apphicant. 

e liable to be quasledc 0ut,nO 
referred to above wer 	

PeCificLi 

order of thi neture is now required in view of their 

a
ppoint0nt in the services vide Memorandum dated 11.5-9 4  

and 45.96 referred to above. 

view 	1Ication5 No,15/9 and 16/9 
8. 	These two Re  

are allowed. The common judg1flGnt/0 	
dated 7.12 .93. in 

O.A.No.24B and 249 
of 1993 are hereby re,ieied and the 

, 	
iollowing diractinS are made - 

At 
Its- 

• 	

t. 	•. 	 , 	
• i 	 .. 

• 	 , 	
\,:t-:i::::•\ 

•, 	/. 	. 	. ., 	, .. 

• 	
,.,.,Jt, 	I 

bontd... 

- 	

* 
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	 ;ff  
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The 
respondoflt5 are directed not 

to torminatO the 

s ervices of the applicants 
Nd BabUl Ali and Pid !iubudd1n 

Ahrnod in fULUrO 
and shell rogUl3rt 	

their 5ptviCOS in 

Group tD posts in torn's of O..N, datd 

Labourers Scheme 1993. 

conseqUflY' the RCIiO AppliCa° 
	No.3/9 and 

9 . 
4e respon 
/94 profe 	d by th 	

dents are dismi5S' 

We make no odor as to cost5. 

inforin all conct-,,rnod.  

/ S. FIAQUE 
Sd1- ViCE CHAIRiiN. 

' G L SI\NL.YI Sd1- 	(pDWN). 

- , y 

. 	! 

!' 	o)fl çrtr'm1 ( 

1st 	 * 

CI 	

I 	k, 
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E.  

Thin flvic 	pp1iCti0fl ie ou 

jugmu 	LO3' 	In I 	I\. 	. 15/94. 

R:vJ.0 Ppp1itiM1:rI Is 	1iaio 	vt 
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L. sdj— Io tlAQUE 
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SubJcl 	cCrU IWCUL oi caual \'Ofh5 
aod person. onì daily wages - 

eview of policy. 	
: 	 - 	 V  

V 	
et.,a 

'Tue poLcy rering cl1tgCLUeflt of casu1 workerS Lu Ceutr1 GoveruI11CL 	 • 	•.• 

offices ha been reviewed by Govcrmfleflt keeping hi view the judgciiierlt of 

(hc Supre1e Couti delivered on the l'JUI January, 1936 	
the Writ Petition 

liled by Shri Surhider Siugh and others vs. Union of India and it has been 
	• 	

V 

 .I 

decided to lay dow'ii the following guidelines In the mater of 
reCtUhILuCi1t or 	 •• 

rsul wori;crs oii dull) \VOC bthIS 
- 

V:.VV 	
H

lye 

1) 	
IonS on daily wages should not be reciited for work of regular 

	t 44 

paid 

nature. 	

V 

• won 

II) Rccitmeflt of daily wagen may be made only for work which 	of 	V V 

casual or eonal or 
¶itcrWtlCI1t nature or for work whii not of full tc 

	•Jj 	\ 

nature, 101 hicL regular pos 	iin0L be created 	
beiri 

V 	

V••V, 	' rgu 

Ill) 'Ihe work presently being done by regular staff should be i RS5CSS by 
	CoflCl t. 	' 	• 	' 

roducttvutY S° tl1 
the n du i 	C P1 tiativDC11Cu1t5 concerned for output and p 

	 • 4 

the work being done by the cual workc could be entrusted to 
the regular 	 V 

iiployecS. The DepartmentS llth flTSO review the nOfl of stan for regular 
	

•1 

work and take steps to get them revised, if coiidcred jiccessarY. 
	• 	 1ti " 

:%.:th e c ;.. 

lv) \Vlien the nature of work entrusted to the casual orke and regular 
	

V 	•• 

efflpk)YCS l the sune, the casual workerS may l)c paid at the rate of 1/30th 
	 : 

o the pay at the ininUU1 of (lie relevant pay scale plus drflcSS nlIOfl1LCC 

for work of 8 hours a day. 	
:;HWbiI \ 

LI 
. 	acaS • 

	

S 	 • 	V  
•:'• ••• 	•.'•'•• 
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wbe 	Ue '.'OIh (1O1C U 	\ QLCU k ii !ircnt 11 , 0111 tht 

UO.1 
hy a L'CgUIF emp)oyCC the caSua' vorkct mty be puld only the 

jmUC waCS 
notified by die MluLctrY of Labour or the State c,ovcrnmel1t/ 

Unioa TciTtUIY Adm 	tratlU1 whichever 	lilglier as pci' the 	1dIUUU1 

Wages :ct, 194g. Ho\IC\Cr if a Dcpfl'1 	
uli'eaY payih cilY wages 

nt a 	
h' rtc, the practtC could be coutiriiiéd 

viiht the apprO'al of its  

TivaflC1 idvier. 

i) The cUal workers may be givefl onc paid weeklY off a[te s days of 

continUOuS vjork. 

 r

e 	ictC(i 
:11w payment to the cusual 	rkC may I)C stc 	only to UIC (lays 

Oil which, they ,actuahY perfoim duty undci' the Cuver111lw 
	with a paid 

weckl mentioned at (vi) above. ey 
will, in be 

paid for a National JiolirlaY, if it falls on a 
wo riJug day fo the LSUUl 

workerS. 
, 	,.:. 	.: 	• 

ii) in cases where it Is not possible to 
eitS 	ll the itcr1 	[ wOFl 	OW 

	

being haidlCd by the casual workerS to the 
eistiug regular 	

additi0l 

regular: ps may, c created 
to the barest inhiiimum necessary, with the 

COUCUIT(Llce of the MinistrY of 1inanCC. 	 .. 

ix). W1ciL VOh, O1.IUO 	tlniu OOC type Is to be pe f0UCd hroUgb0 	the 

year but each type of work does not ustliY a sepoti1t 
E2glIIar employcCi a 

mu1tifw1Ctl0 	post may be created for li1i1 thto ht11 of work with 

• the 	çI'COCC Of the Ministry 0f,1iuC 

• x) Thç rcgularaU0fl of the scrVlC of the 
C5UI1t work5 will continue to 

• hO iwver ed;bY.th 	
SUC11 by t1I Pepa tiit in th regard. 

While 0 lerl11g such t gula 	Uon, a cnS 	
workCL' may be given 

relaa ion In the upper age imnit only [ at time time of initial 
	CrLiRI1)h1t 115 

a casual workF, he had not 
crossed the tipper age 

limit [or the relevant post. 

5-s -* -. 	----r 
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.YHt 'Vit (0 iti\IO( flY lie par 
IFe IFOnI IlIC flbVC gicicliflS 

.1 	1 	1 t I e 	i1OI Cn ;ICU tTCI1CC of the MiIi5t rY or 
 

11ILUnC( anCi the 

	

ctuico 1 oF i' r5oiWCi au ci Training. All 11110 0 L1i1?i:iI 	iVC 	1UI riS/ '• 

:jLt5,
hull 0ncrtalce a review bf appuiu1tC 	

of CtUal wOrkCS in the 

jCCS 
wider their conftol on a Unie-bound basis so that at the end of the 

C1bCd 
period, the following tagetS are achieYCd 

) All eligible casual worhel are adjusted agait regular 
iOS to the XiCflt 

,,Cil regU'ar pois are Justified. 

U) The rest of the casual vorkC 	
not covered by (a) above ad 

w'hOSC 

retent IOu 	(:0ft1 
dered absohitetY necessarY and is in uccordan 

	w'hth the 

gu 	
hincs, are paid cmoluniet3 it lcthy in iccorda nce wit Ii the guideliuleS. 

c) The 	walfliflg 
cuai workers not covered by (a) niid (b) above are 

( charged From service. 	. . 

2. The fOhioWi 	time limit for coniplcthig tl 	
vic'' has been prescribLd In 

respect of the variOuS MiutriCS/ DepttS.' 

a) Min1rY. of Railways 	
2 Yer 

h) DupaFtfl1't of Posts, DepaliuBenh of 	
1 Year 

felcCW1flutl0t 	uid Depailinent f 

Defence E)roduCtiOul 

c) All other MintrieSWep'°1 	
6 monthS 
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T 	1.IlUt!l,l 	1UUi: 	0 	(1t1Ii.:1i' 	 l 	hc:ttoi' 	the 	p 	ure 

No 	r':' ?'.i 	lit 	respect 	u1 	the 	Minisfty 	(I'rope) 	aud 	iill 	Attached] 

Subordi 	offices 1111dev them to the Department uf 1CLSOIirIC1 flflJ 
rf 

L 

hi the procrrria attached. The first quarterly ietuni should be [urnLshed to 
this Dcparh uni by the 100 OctoJ)ee, 03. 

• 	3 	By 	trftL and metietious observance of the guide1inLc by all MInistrcs/ 
DentL, it siould be ensured that there Is no more eugagenicnt of casual 

orhers for attending to work of a regular nature, particularly alter the 

review cnvLuged above is duly complctcd. EaCh Head of Office should also 
noinhite an officer who would scrutinlsc the engagement of each and every • 
èasual''wofter and the job for which he is being employed to deterruine 
vhetheheyork Is of casual nature or not, rt  

• 	* 	 ': 

mjiuitry oflinaiice etc are icquectcd to bring the contLub otthL OfflcL 
Membrau d tun  to :th 	notice of a ll the appointing authorities under their 

• 	 for 	observance. Crses of negligence In 3 	- rcspctive adrniuistriitive contxol 	strict 
the matter of iinjlcnentlng these guidelines should be viewed very seriously  

and brought to the notice of the appropriate aullioril les for thicing prompt 

• 	and suitable action dgalnst Uiedctaulters. 	 . 	. 

. 
• 	

;:, 	;• 	 V  

. 	1. w• 
	 V. 

• 	 •; 	
:. 	:.. 	 : 	:.•. 	 . 	 . 	 . 	• 	. 

SdI•- D.P. Bagchl 

Secretciry to the Go cx uxncut of India Joint 
q.% 	••_& 	

• 	I 	. 	. 	.., 	. 
.• 	•. 	 - • t1 

'' 	 'It; 	 •: 
F 

V • 	• 	.- 	V 	• 	V 	• 	:: 	 . 
V Aimexui'e not printed. 	•. 	. 
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• 	(XVIJI) 

Subject.: Gi-aiit of temporary status azid regutarisation of casual workers 
FOI -1 1 111 1atiotl of a scheme lii uzuunce of the CAl', Principal 
fletih, New DcUzl, JUdgellielif dn'ted. 16111 Feb. 1990 In the czse of 
RaJ Kail & Others Vs UOL. 

Tte guidelines in the ninUer of recruitment of persons on daiJy-wnè bassin 
Central Government ornces were 1s.ued vtde this cpnr1went's OM No. 
490I4I2/86..Ett,(C) dated 7.6.88. The policy has further been reviewed in the 
light of the Jucigemeizt of the CAT, i'xizidpnl flench, New i)cIhi de1iered on 
16.2.90 In the writ petition [fled by Shri Rij Kanmi and OtherS Vs. Union of 
India and it has, been decided that while the existing guidelines cunti1ned In 
(Thi dated 7,6.88 lIIaycontiziue to he followed, the grant. of Ii' I)OLIfl' status 
to the casual enipIoyec, who are presently employed and have rendered one 
year of contlnuou service in Cent ral Goverwuent offices o(her than 1)eplt. 
of Telecom, Posts and Rallwa; may be regulated by (lie scheme as 
appended. 

2. MinJtry of Finance etc. are requested to bring the scheme to the izotle 
of fippointh)g authorities under their adnilnistrative control nod ensure hint 
rc.cruhwe,,t of casual employees is done lii accordzz ace with (lie guidelines 
contained in OM dated 7.6.88. Cases of negligence should be viewed seriously 
and brought to the notice of appropriate authorities for taking prwupt and 
Silitable action. 

Sd!- Y.G. Parande 
- 	 Director 
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I. 	'This Sclienje shall be called Casual 
Jtboure (Grant of Tempora ry  Status and Rcg(Ithr.isBL1O) 

SChC]IC of Gos'crnht)et)( of Indin, 1993. 11  

1iij Sdienie will COnIC 11 110 force w,c,f, 1.9.1993. 
ThIS Scheme IS 

applieal)ze to casual Jabourcrs hi Cmployj of (be 
Miltries/Deparliii1 of Govetijjijerit of Jndhi and tlieh' Bunched mid su LJordlzte offices, Oil thi (in (C of Issue or th e.e ordej. But it shall ii ut be n I ) P 11C11 l) IC'(U casual workers in I Ilways, Depa i w.e of 'I'Clecolilliluillcal Lou and cpflrfIIjc,lt of I'oss wliU already have their 

own sthernes. 

lcpornry Status 

• 	I) 	
Tetupotary status wouW he conferjJ 01, 1.111 c41sufll

labourers 1% ho arc hi euiployjnc11 üi e date ot Lssu of this OM aiid who bav rendered a contilluous seryj of at lct one year, which 
MCAIIS that they must 

have bUll engaged for a period of at least 240 days (206 days III the case of offices observIng 5 days week). 
Ii) Such conferment of lClIporn 

the crcatlo 	
ry StatUS would be without reference to 

n/avaliabIllty of regular Group 'D posts. 

Ill) Coiiferiijcu of teriipurm'y status on a cauut labourer would not 
involve nay change hi hIS duties alid reSpoailjjI1(1es 

The c geinen will be vu daily rates of pay on need basis, lie may be deployed nuywhe 	witbl (Ileh recruitInerit u uit/( errI( orin I circle on the basis of nvaIfabui 	of 	 k, 
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I 
lv) Such casia1 in ttou rers who acquie lcmpurn ry st atus wilt nut, 

however, be br ught en 'o the permanent establish ineut imless they 
are seleciti ilir ugh regular select ion process for Group 'D' posts. 

c;porar) S illu 
 

beucln.s 

Wugcs at 1a ii y at es w ith. relere nce to the iniulnitut of HIC  pn' scale 

for a con espun diog rigutnr C roup 'I)' o rri c i li l mc) tiding DA, HRA 

tuid CCA 

Bencfit; of lu:r !ñients at th sn.Iue rate as n1plicabft to a Group '1)' 

cinpluye tou k lie 11114en into ac'julli for calcult hi g 
for every one ynr of servIce subject to perforniouce outy' for at 

least 20 ay; 	tJG days in adiniuistrnhve offices .bser''iilg 5 days 

vec1c) Iii he tie tr from the dote of cuufern'pJ, of t. iifroi.iry s1n1 us 

Leave ntiilein ut wIll be on a pro-rain basis at tii intc of one day 

for every to (In if of ivurk, casual or any oilier )dnil of lenvc, except 

niaterni ty lea vE, wilt 'not be a drnicSIbC. They will a l;o be allwcd I o 

catry for'ard I 
he Icn"e at ilicit . credit on iliek reg ilarIsatiOlL They 

will not le el titled to the bucflIS of encoslitfient of leave on 

termli'tI ii of 	r vice for any itason or on their qi.il hug service. 

Ivu Maierait1 ICE v to lady casual labourers as RdfltS5bIe to regular 

Group 'U ' . e.nit hyees will be allowed. 

v) 	50% cF the :; vlce èic1ered tinder TemporarY Status would be 

COU UkCi for 	It C 
1 

porpose 0 	rctir?uutcnt bcic Fits alter their 

regularLc.II)u. 
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.cthey 
posts. 

)Llo\vlllg 

ay scaic 
A,IXRA 

;. : r o u p 

ily for at 
:ig S days 
ry .clatUS. 

f one day 
e, except 

Illowed to 
iou. 'I'hey 
leave on 

service. 

to regular 

would be 
11cr their 

After rendering three years '  continuous service aller coufennent Of 
temporary status, the c.asutil labourers would be treated on par with 
temporary Group 'D' iwp1oyees for the puriose of contribution to 
the General Provident Fund, and would also fur1her he cHgWJe for 
the grant of Festival Advance/Flood Advnne on the same coiidiUoii.s 
as are applicable to temporary Group 'I)' employees, provided they 
furnish two sureties from penuarieut : Govt. scrnuts of their 
Depu iii tic ut. 

Until thicy are regularised, they would be entitled to Productivity 
Linked Bonus/Ad-hoc bonus only at the rates as applicable to casual 
labourers. 

No benefits other than those specified above will he admissible to casual 
labourers witit temporary sthtus. However, if any additional benefits are 
admissible to casual workers working In Industrial estabilsiimeiits In view of 
provisions of industrial Disputes Act, they shall continue to he admissible to 
such casual labourers. 

Despite conferment of temporary s(atus, [he services of a casual labourer 
way be dispensed with by giving a notice of one month in writing. A casual 
labourer with temporary status can also quit service by giving a written. 
notice of one month. The wages for the notice period will be payable only for 
the days on which such casual worker Is engaged on work. 

I) Two out of every three vacancies in Group 'D' cadres in resptLve 
offices where the casual labourers have been working woukl be filled 
up as per extant recruitment rules and in nccordathe with the 
instructions Issued by Department àf Personnel and Training from 
amongst casual workers with temporary status. However, regular 
Group 'D' staff rendered surplus for any reason wilL have prior 
claim for absorption against extstlag/ future vacancies. In case of 
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cj j l)otjre 	or I h use iku fail to faiTh the m1flimw 
quaUnca AOn pr (Scrib(4 for post, reguhi iSuiJou will be 

COIlShlerc(J only ngaJn 	thu 	
posts lu respect of which literacy or lack of !lWhizti0ju jLot 1

iflctJ(Jfl will not he a requisH quaHficatJo They would I)C allu wd 
age relaxatlo0 equ aient to the pedod for which they li ye WOI k cci CWi tInu ously q s  cast) a I lbou 

On U a! 	stlon (I casu 	vovkt' i iUt lemporory Sttuus no 
SUbSIILUtC in I Place Will be app Oliited as he Was not 11 Old lOg flOy post, Viola IIDO of 

this should be viewed vry seriously a iid a tent ion of the i ?proprtal e tes ShUUICJ 
be dravn to such cases for so itab ic dkclpfluary action 1ga1ust the officer. vi1;ij log these Inst flirt bus, 

In futu, the gulcejirics as contained in this De1)flrtulpjt's OM Wiled 
7.688 should be Uoll'ed strictly In the nhriUer of engngtnt of caspuJ Cl 

. 
11ploye  . CS 

in cent ral Govcrnrujcuit offic. 

Ii. Departw0 of J'C'oeJ and 'fro Iuuiutg will ha v the pOwer to make 
amendments or ieha my of the provisjo,15 in the scheme 

	 be Ilutit may considered necessary Ic m time to time. 
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on  

IfiIil1 Q ;irnIunnhic;fr,i Iifirl 	li,;i 
a rh Rr;nd 	Ur:wnhat, I —711111117 	. 

Un P. the 	9//.o '1997. 

U E F 

In 	ni:rtnr;It,r;rp wi I.!; 	u 1 t try uf 	al.n r hec,r,rri;, 	Th rRP, 	iurk 	fllinu'nn, U'w 	lie 1 1 1 	In I fir Wu. fl 	:1/9 1-- F.i. t.. I (Vu. I 	) 	mi 	j. 20. (: 97, 	nun; re turf 	vl ru; lIlfIr 	;:rnlnry, 	tt,XII, 	 New 	 InII.e 	WILA —  HflI3 	I--9. 	f,LlJ' IU'I 	rinteil 	ThEA?, 	nit flrtr 	fun ;I.lreu:flvur;I tH 1.Wtf 	ItuClIrreer, 	11.0. 	11aIri, r.w.;., 	I;H11u11j liter Nu.(I 	- nnn 	In 	-(I? 	Ii.d 11.7.9? 	j lie 	Sit  Fuqh;nrtr, 	 Uurwnhnlj 	letter N;;.A— 	 q 7 	 19 q 'lnf;i 	l. 7, 97, 	t.hp.cervire 	UI I{is 	/temn 	ia[uk;[or 	da;,qhf n r 	ul 	Lo.t.n Nlipat n r, 	;J ii w;; 	I) 	I n  I. nut i;.; Snit "ri;; at Rh a I. n. I or; it lInr 	n rv I : n wo 	rifritimunit C 	fin r 	H ur 	1 PorC hi. p 1:/ri, i;uwm; at. I FI;uu;th, 	U;Jwnj 	I rta f.e;I 2 11 . E. 94 In 	U. If., 
U. i., G;;wni;oi I uniter Iii lr U hr 1 irut.; anti Hc r;;dn'ru;j a ri 1 r I mum  I 211 	1 ny; run I n Lr;;j 	.flrv I tn. i ri 	111 t I. in. I IVII I. P, r Fumof I 	l ui; ur 	;u;;Ii' 	eat;nnu I 	Kl;atar; I win; I 	;;nqnq rt,l nriY 'rime, djtrthfq thn 	rent uq nun. Year awl have reuulerr;rt a ml n nl 	120 if nyc nil;; I ii rcn;,; .crtrv cc 	ii f,I;f Year are ;:nve ret! u;;rf; r the Pnhinnie 	"Irør; I. uf ininhiur orY ::t; ; f u.; and UeiuIari;nIIn;; o r 	 Kl;nIo;f 	if w;rrkr;hargn;[ 	n;f.nh- Hirme;; I. 	if 	Hut it; I iVn,Iri r OUnun It;,c inn 	1997" iurm;n En Purl by lIne Mu; ii; trY 	iii 	Un l.r ln';;rur; - r, New ItnIH vlrJc 14;,. fl'3'fli- 	1. 	Thin qrar;f nil Tn;nfirjrary 	f,af,;ji; 	under nhr;vr; 	cii; ;tu;n F s f;rtrr,iuy it;;;; fur red. In; Mi p; A;; In;a Ia tukdui.r, 	nain,in I 	Rho La c I wHh efleiti Irrun I.E. 997 In tern;.; o 	W . fritter meelleuwl ahnvn. 

I;n 	w 	ii. I; it en I. 	I, I. ml ii tier; fIt. i; at: 	Ii liii In, turf 	In 	f.l;e n,hnvri, 	hewn. 	The ut rat orul It ;;;;rI 1 I 	un,; liti ;'ern i if q lin r 	it rv ir: ii 	ii; Tnunpn rary 	In l,u; wI I. I l;e oi; Per 	Ihu P run I 	rool, ii i neil 	in 	Ii;e 	-; Ii;; vu itt: lie;;; n. 

	

Puli 7 In r in vu;; r u I in in rn;; 11, If In; -. 
	 FXF1IJT IVF I?Ni; I FF0 

fIre UI, I i I Fri 9  i ire it r I 	Hi; I r ii I 	U; I ii r U;;;u;; I ct iir;i 	r;;in 	UI; nuiluri 	F 	Fir run; 11w 	11i, 1 1 1 f 

if;nii;jin;;;f;;;'• 	linneli 	huH 	Unu;l;ni 	W;nfnr 	Uln;I;ue, 

1. 	rt 	;; in; 	ni curd uq Un1 ii; it;; r, 	Ii yni in tn;q 	 111;; UI rr In, 	U. U. U. , 	Nab fri r 	I 	;; nji ;;  I Ii, 	Urrwni;;u I 
c if i  I ye I' l l( I lien; u' 	II. Ii, 	Un In fill" 	UUU 	tilt ruqt, rh 

. 	lip 	Finn;, I 	vu; Pitt tin;; r, 	I, M. 	Ii lvi 	ru; 	IUU 	I n I p 	1"r 
ci.: , ,,, 	.; 	i;.;.; 	'', 	,..•;. 	. 	'i 	•.. 

u, 	.:i.:, 	(;n'nnl; of 
r.cnu 	r:n;u ci neil 	I.I r mu Of A. P. 	N. 0. :, h-uI ivi it I w, PUt,:, 	i, 	H 1.1  Ii rent nil 	Ii; 	'tribal I. I nut lau;;IaI,; 	in ;'e:Per:I 	ci ito In; ul 	bIrth, 	Fuj;j;:nfjnn;nI lu ol if ii: uI, I ;,;; 	t; In I rut ti.; 	f'..':I 	(.hlP,' If oUP (in of; In 	I macui late t.y 	f.iur;n;qI; I;;; r 	r; I; - cM v 	in;;;;; I 	UI iii: rt r. 
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No IBL)/Gu/tt-54(CAT)/97/ 7/4 	/( ) 

Gove'nnient of India 
Central WaLer, Cirnn1siion 

Middle 3ra1mputra Division 
Rajgarh Road Guwahati-7BlOO7 

DaLed LLLf/ 1991 

0F F 1CF0RDfl 

As per the dtecLion of Lha Direct - or (Eztt) 

Mnietry of Water Reouroe, New De)hI vide No8/49/ 

97E6tt.I dta241197 c  the office order No..MJ3/Gju/ 

Ett-54(CAT)/97/678i86 dta910a97 iued to SmtAnirna 

Talukdar attached to M.B. Subdiviion, CWC, GuwahatL 

is hereby withdrawna 

IV  

i 
( R TW1M ) 

EXECUTIVE ENGINEER 

a 	The 	bUpelifltUndtflg 	rnyinPcl , 	Hydrological 

ObrieLvatLon Clrce, CWCI Nabin Ngar, jampathr 

Guwahati24 

20 The Director (Ett), Mao,W.r, New Delhi. 	
0 

3 The Director (Estt) Central Water COmmilskni New 
Delhi-66. 	 .. 	 . 	 . 

4 	The AeeieLant Engineer, 	BSuh-diViiOfl, CWC 
• 	 Guwahati. 	 .: 

ccounte Branch, Mk3D, CWC, Guwahati 	 . 

. Srnt.Anirna Talukdar, through the A..E., MDSD, CWC, 
• 	. 	Guwahati. 	 . 

7 File 240). 

. 	 . 
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AT
fr' 	 L 

1AM 	J:Ot'UCAT. 	 PHONE 	20799 
GOVERI'JIENT OF I11.)IA 	: 

C F, TPRA LW AT Lt C OJ'IMI.S S iON 
UPPER )311 Mf\t:u.rRA Dlvi SSON 

P 0. C E1'ITRAL n EVEN tJE flu :EToI!G 
i IJ3RuG,t\nL.70 6003 

1'J0 .Ut3Li/Dih/wc_17///-\-- 	Dted,Dibuç1a 

oj.'i' :a: F 	0 P.D1i 1 

lfl acconce with Ministry of.Wer Re.soues,. New 1 
D€lhj 0 s letter No8/3/95_E.tt 0 I(Vo1II) dtd. 20,97c6mniunjcated 
v:i3e 'Jder ScreLary,Est XII Cvjc Now D 0 1h1 0  s 1eLter:No_1l013/ 
195,C 5 LL.X1141096 dated 306 0 97 kid as jr direction or U1der 
ecretary,CNC,New D0  1hi s :Ie ttW i'J o A*410/l/95*E st €.XII dated 

:1 	1.0 9 	,:l 7 	nI:1 S 	C1irIt 1?I1 1  ,i.I1! flr 	:1.ri 	' 	i ,n  
I.' 	I 	I 

I: 	HnIH 	•'nI.I 	'IjrIIIy'JI 	It 	I IIi; 	I'tIihi 	IW( 
I 	lII 	HII 	uj' 	I 	 I.i III LII,:lI41 	n .tt.h 

He w:i.1]. he entil;iecl for the belief its as stipulated 
t1igEcheHte "Grant of Temporar Stal; u and Ju1 rs aUon of 

j- t' ';t.vn JCtIILnIIIO.0 In LtIU 	bu'i 	scheme. 

- St 
- 

( 	Ravinder Singh" 
Executive_Engjnoer 

Copy to :- 

1 1 'h 3uerittLond iuç Elig inec .i:,i-id rD logical Observa t ion C  ire 12, 
Cuc; ,Ndi.uiI Nacjar, 3anapath, C•ui hat 1.- 701024 for inf or mat ion 

2. 'the As!;;ISI; ant Engi.flD(S)j( 5 dJDiv:Lsion,CwC,1,4agaon for 
C Ompi lane e TLi o I-e rSDI1 c one 3m nc y 10 inf rned ace o In gly 

I4. A ibuJU in tind S sona 1 u 	11 a1a si (Thro ugh A • F, ,Naga on) . 

I AccouiI;g I3raic /D13/PF/servjc Book 

-. 
OG 

-.................... '-rtj..w-
.-  
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H -- N NT E Ivvmvi-9 
GN4: OflEC)\S'i: flh1iEU(ARU 	 PrI0NE/F)X2 0373-20799 

GOvI':liNMNT OF INDIA 
CFNTRA.t, W/\TEE COMM I 55 ION 

UPPER 3flAI1P1PUTR1\ DIVISION 
P 0 CENTEAL RIVENUE BUILDING 

ijiaJl-7 

H 

No, 11I30/Dlb/WC-17/97/\ 	Dated, Dibrucarh the 27th Nov.. 1997 	 p 

• 	H 

ojn:ci__onotn 

er t 	 the o3 cctor(Ftt) MlniLry 

of Water Eesource, New Delhi vide No 0/49197-Est0I dt 

24. Li97, the Office Order NO UBD/0Ifl/WC-17/97/8977-83 dated 

6.].O97 icjued to Nd Aihuddin 1\hrned attached to D(S)K 

Suh-i)ivn, , CWC, Naqoon IS hereby withdtawn. 

p3 
 

(RAv:EIWER sINaiL// 

EXECtJTIvFENGINEE1 

Coly Lo' 
3:, The Superintend3.ny Enyhieer,, Hydrological Observation .  

Circle, CWC, Nabi.n Noyar, 3€mapath, Guwhati-781024e 

The Direcor(E5ttj, M.OW.R. New Delhi. 

• 	3 The D1r0ctor(F"Stt.)t Centrnl Water Couuiiissio.fl, New Delhi-66. 

4 • The Asttt Executive Engineer, D (S )K Sub-Divn CWC, Nagaon. 

Md Aibuddin Alimed, (TlLrouyh ]\EE, Nagaon ) 	' 

-1-rr 

6 I\ccoue 	Br inc ij Draiq 	
) 	 j 

j 17 
I ,  

: 
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/ 	 NNEXUIU 

PII'flE N,E50073 	 1 -3  1 
FAX N1,50E341. 	Gr)/c1rnflient of inclie 

Hydrolonicel iJbserveiion C ircie 
Contrni Wnter Conirn.tion 
febin Nonor 	onopath 
C uwht i ( Assem 	701 02 ) 

/ 	(V 	 Dated___ 	 — _/2002. 

Tho C xectiLi.in C nqinl3nr, 	 ,. 1 
Midr:iin Prnhmap u t ra IJin.i.oinn, 
Coni rn.1 tIntri r L'orntni.npLnn, 
P o ,jno cli P on ci 	C uwoh t i-71J 1 1107 

Suhjci 	I10gui.niLiflfl or Service o r Snt.nimI3 T1tjkclnr, 

Khei3i—rciordinc1. 

nOrF1rnnc0—Ynur .1.01 nr N0.9fl/GI\1l/E Lt-1I /PFi 1/02/31U 

dnted 29,05.2002 

In rnspnnsn to the lei:Lor cited ebove it i s  
nt; jonied thnf IV ipntt.er tins been diBcuened with CUC 

out:hni'il.y hii.e thn undercioneci woe on tour to New Delhi 

The CWC(HQ) in prnuesning the case, Thu concerned incumhenI 
uny ho i or oritie 1 BCCOI dm01 . 

.i 	 SLII3 EPIN1CNDING ENGINEER 

\ c ~40 
Uovernment öT1iia 

Central Water Commission 
Middle Brehrnaputra Division 

Rajgcrh Road I s Guwahati781007 

Dat ed the 	 J2WU2. 

Copy to- 

The Asett.Engineer, M,,Sub—Diviaion, CWC,Guwahati-3 
for information with referenoe to his letter No, 
M99D/Cau/PF-102/2002/557-556 Dt. 16/5/2002. 

2) 	 Smt, Anima Talvkclar Rhelasi through the Asett 
Engineer, M cB ,Sub-division, CWC, Guwahati.3 for 
inforat1on with reference to his representation 
A. 15/5/02 	 . . 

( AKSRIVASTAvA ) 

EXFC UTI \'E FNC IN FFP 

J 

I 


